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0O.A. 421/96. pt. of Decisicn } 11-04—96.

i ORDER

| EAS per Hon'ble Shri R. Rangarajan, Menber (Admn.) X

; Heafd Shri Raja Mallaiah for Mr, V. Venkateswara Rao,
learned counsel for the applicant. None for the respondents.
2.3 The applicant in this OA states that herjoined as
Teéegraphist éﬁﬁé@%&%ﬁ on 02-12—1957 and was promoted §$ Traffic
Su@ervisor which was All India seniorFty unit till 1979. Grade of
ngffic Superviser s made circle unit from 1979, Thus, these
W¢GWereworking as Traffic Supervisors by 1979 yere required to

mﬁke options for allecation to the various circle unit and accordingls

they were alletted to the circle unit (of; their cheice.

BJ *  The applicant was poomoted as ASIT (TPTS Greup=C) w.e.f.,

3D-08-1873, Thereaftér he was promoted as TTS Group-B officer in
the pay scale of Rs.650-1200/- w.e.f.,16-09-1981 on regular basis

dh the basis of the D?C held on 21-02-1981., On his regular promotio

|

as TTS Group=-B officer his pay was fixed at Rs. 650/~ in the said

d of pay. . ' '

scale/He was later promoted as SgTT on officiating basis in the pay
icale of Rs.3000-4500/~ on 13-12-1991 and he { Hretired from servic
sc 7 |

on superannuation on 31-12-1992.

4. The case of the applicant is that one Mr.Baleshwar Singh

+h9 is junicr in the grade of TTS Group-B was also promoted to the

| :
3rade of 650-1200/+~ on regular basis w.e.f., 23-06-84 and his basic

i A bzres Mot PrstronVian
pay was fixedL?t Re. B45/= in the said scale of pay. He further



J
is shcwn at S1,No. 70193 whereas the applicant name figur
!

Sl.

S.
!
representation to R-1 feor stepping up of, pay equg ‘to th

juﬂier(::i:h::rjin the seamme
been
{ation.

No“reply is reperted to haveé@eceived for that represen

| :
submiks that the senierity of Shri Baleshwar Singh in TTS
f

'f
submits that he is senier to Shri Baleshwar Singh.
|
' f
'q

-

!
|

-3‘
{
!
e
?rggpna

ﬁ at

Even in the leower grade of ASTTg the applieant
i

N@. 70102,
f
{
f

i
iIn view of the above the applicant has submitt

I
i
bl
$t of his

A
b grade vide his. application d# 27~3-95.
i

Aggrieved by the above he filed this OA for s‘epping up
|F [
ef his pay in the scale of pay of Rs. 650-1200/2000 35&0/¥ on par
' f

v
ith his junier Shri Baleshwar Slnah in terms ef the judgement of
#

this Tribunal dated 05-12- 1994 in OA.No. 1027/93 and bhtch with

'f

'mll consequential benefits,

i
i ' i
CA.Ne.1027/93 and batch waéfdisposed of on [05 12-94
f

%.
I
I
jwherein I was a party to that Judgement. Ié)that OA also the
J : .
q
stepping up of pay wasS allowed to some of the seniors who were
. L
As the applicant submits

}
senior to the said Shri Baleshwar Singh

!
[ that he is seniof to Shri Baleshwar Singh and his case is covered
" ‘ : , : : ) S
! by the judgement of this Tribunal in OA, 1027/93 daTed 05-12~19904
1
i
I feel that thig case can be allowed on thé same \l_ira@ subject te
P

!
! the condition that the averments made by the applidant that he 1
to be *
s=nier to Mr. Baleshwar Singh iszphecked from records by the

I
i

! respondents,




applicant éE)Shri Baleshwar Singh, ;s on the date of his

-4-

| - |
8. . 1In the result, the following direction is give

T

Ao bV
up(te~she equal to the pay of Shri Baleshwar Singh, after

The pay of the applicant herein has to be step

-
bed

the

verification ef the records in regard to the senierity'cf.the‘

. . vis-ag-vis

premotioen to STT Group-B op notional basis. In pursuanc

. is given
order the stepping up of pay/af the applicant is entitle

monetary benefitg from three years prior to the date of

regular
e of this
a for

filing

of this OA i.e., from 14-03-1993 (This OA was filed on 4-03-1996)

itself. No costs.

9. The OA is ordered acéordingly at the admissiow stage

re—s—

(R, Rangaréjgﬁb
Membe £ (Admn.)

Dated : The 11th April 1996.

e . L )

Tpictated in Open Court)
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